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T Ke) Whﬂhﬂ' the ‘attention of Govomment
' hus Been drawn to the serious crisis in the
caat industry in Madhya Pradesh due to non-
1avalhbﬂity of Rulway waaons‘ and

(bg if w, the steps lakeu by Government
10 clm the accumnmed stocks ?

THE MINISTER ‘OF RAILWAYS
(SHRI K. HANUMANTHAIYA) : (a) Some
representations about¥the inadequate availa-
bility of wagons - for movement of coal have
been received.

(b) According to the latest figures
farnished by Coal Controlier, the pithead
stocks of coal in these fields were 0°57 milli-
On tonnes on 31-7-1971 against 0°66 milli-
on tonnes on 31-7-1970. This indicates some
reduction in the pithead stocks of coal from
these fieids. A special drive was instituted
from the 11th November to improve coal
fouding and it is expected that as a result
the pithead stocks will be reduced further.

Grasts to lnstitutions for promot-
ing Studies and Research in
legal Profession

2168. SHRI HARI KISHORL SINGH :
Will the Minister of LAW AND JUSTICEL
be pleased to state :

(4) the names of the institutions receiving
Srants-in-aid from Central Government for
promoting studies and rescarch in legal
profession;

{b) the amount of grants-in-aid given to
these institutions last year and during the
current year; and.

() whether ‘it is proposed to increase
the amount of grunt-in-aid to these institu-
tions and it w, the reasons thorefor ?

THE MlNl&TER OF STATE IN THE
MINISTRY OF LAW AND - JUSTICE
(SHRI. NITIRAJ. SINGH CHAUDHARY) :

(@) The Indian Law Tastitute of Constitutional
. and ry Studies, the Indian Branch

of the international Law Asscciation are -
Teceiving Prant-in-aid. through this Ministry,
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’l‘he Indmn law Institute  is mmvmg ﬁw-
gtant to continue its pro‘rammc, expand its
research and academic activities in promoting -
and conducting legal research. The Tnatitute
of Constitutional and Parlmmentary Studies
is engaged in ptomotlng studies in constitu-
tional systems - in different . countries, the
problem of workin; of the Indian Constitu-
tion, development in - constitutiona! daw and
legistative drafting, studties of the. trends in.
judicial interpretation and conventions in
Parfiamentary Precedure. The Internasional
Law  Association is engaged in reseatch
Projects in the field of International Law etc

(b The following mnu-m-md have. been '
made by the Govt, to the Imututxons

197 l-72 :

Name of the 1970-71
Institution Rs. .. Rs
(1) The Indian 8,00,000  1,50,000
Law luastitute (tirst instalment
of a total pro-
mised grant of

Rs. 7,50,000/-)

(2) The Institute 2,00,000  1,00,000 =
of Constitu- (first instdlment
tional and of ‘a total ‘pro-
Parliament- mised grant of
ary Studies Rs. 2,00,000/-)

(3) The interna- 24,500 25,009 ©
tional Law
Association
(¢) No, Sir.

Damuage caused. by Uyclone and
Raing in Durgapar o
' and Ananl

2169. SHK1 KR[SHNA CHANDRA
HALDER : Will the Minister of IRRIGA-

'l‘lON AND POWER be pmed 10 state §

(a) whether the attention of vaemmeat ‘
has been drawn to the wideapmw damage
of mud-built houses in various villages of
Durgapur and Asansol sub-divisions due to-
the cyclone and mns in the recem past

(b) if so, the cxwm of damage. and
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Ry} DBNJTY MINLSTER IN 1HE
Wm’& OF .- IRRIGATION.. AND
- PAYWER . (&ﬂsl B.N. KUREEL) :.(a) to
) Reposss of wide-spread damage (o houses
in Diwgapusand Asansol sub-divisions. caused
by recent cyclope and rains have not go far

. been received from the Government of West
' mma of Cotidi in Punjab

217’0 ‘SHR1 N. K. SANGHIT : Will the
Mm:stﬁ'uf FOREIGN TRADE be pleased
to state :

(d) whether the growers ‘of Kapas in
'Pujmb are being compelled to seil their
produt:e a throw-sway prices;

(h) whcther the Cotion Corporation of
india has been asked to enter the market to
make purchases to save the growers from
resorting to distress selling; and

~4€) if- so, how much cotton has been
purchased. by the corporation and, if not,
what - steps have becn taken to ensure that
the sale price of cotton is not allowed to sag
low 1o the detriment of the farmers ?

THE DEPUTY MINISTER IN THE
- MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE) : (&) No, Sir.

‘toxand £c).. Howewer, .in - viow- of the
present situation:the Cotton - Cerporation has
been asked to be in: readiness to make pur-

_chases if need arises. So far, it has not be-
cbme necessary for the Cotton Corporation
Mo ke puschases, in view of the -nprmal
filliesioning f the teade; for . which necessary
. steps such as relaxation of credit regulations,
scabancement, of stack limits in. the case of
) pmh.sep ip. border areas have been taken.

Wtdﬂu&m !i-h Prodnm

2171 SHRID P. JADEJA WIU the
Miwerof FOREIGN TRADE  be plensed

tu slm the quanmy of ﬁsh and fish pro-
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Wdtm: Answers ﬁ
ducts cxponed dunug the last” tbree ym '
uountrywm 2o

THE DEPUTY mesm IN 'ms
MINISTRY OF FOREIGN TRADE (SHRI
A. C .GEORGE) ¢ ‘A statement Is laid on
the Table of the House. [Placed in Library.
see No. LT—1181/71}.

 Scheme to pump out Momseon ..
Waters froma Yamuns River

2172. SHR} HARI SINGH : Will the
Mibister of IRRIGATION AND POWER
be picased to state :

- (n) whether Government have proposed
a scheine to pump out MONscon waters
from the Yamuna River through existing
Agra canal for storage in the Dhauj and
Kot depressions in the Aranalli Hills in
Haryana; and

(b if so, when the scheme will be fina-
lised ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B. N. KUREEL) : (a) and
(0). A scheme toaugment the  water supply
to Delhi by pumping some of the surplus
monsoon witers flowing in the Yamuna river
and storing them ncar Dbauj and Kot villages
in Haryana has been prepared. It has not
been, however, possible to progress with the
scheme as the Government of Haryana have
not agreed to it.

Commission

2173, SHR1 HARI SINGH :
SHRI SA’I‘ PAL KM’UB.

Will the mestur of IRRIGATION
AND POWE.R be pleased to.state

(4) thcaama ofmbmof thc Gw» :

‘m;c Basm Flood Comrol Commisﬁm

) whethet - thiere ‘s ‘any ndnodﬁda{" _





